In THZ CENTRAL ADMI ¢ I3 TRATIVE TRI
PRI~ CIPAL 3SZNCH
NEW DELHI,

0.A. No.1100/95 Date of desisinan 19=2-192F
Hon'ble Sh.3.7. Adiqa, Mamber ( )
Hon'ble Smt,Lakshmi Swaminathan, Mombar{d)

Shri Narendra Bhagat
s/o Lats Shri Teja Bhagat,
R/0 D-11/48,Kidual Nagar( Sast),
Naw Dalhi.
YR Ay 1i :'A.nt
(By Advocate Mrs. Meera Chhibber )
Vs,

1, Union of India throunh Sacy.
Ministry of ®ersonnsl,
Ngrth Block, Neu Delhi.

2. The Secretary, Ministry ~f Co=al,
Shastri Bhawan, Neu Nelhi,

' °es qaﬁfﬁ,ﬁn".gnl.\-’g

(8y Advocate Shri M.M.Sudan )

0 RD € R (nRAL)

(Hon'ble Shri 5,3, Adine, Member (a))

Applicants' counsel Mrg Chhibher states that
despite several affFnrts mada hy har she ~as nnt

besen able to contact tha annlicant, 2nd narthans

the annlicant is not interasted in nursuinn this 7Lt
2. In this connaction, resnontantt crinael

Shpi Sudan points oub that tha2 nrayar in the
application was far considerina the arnlicant for
the post of Joint Sapratary oT an armiivalant nont,

which was based on th=2 presumotion that the annlicant
had bean 2mpan3sllad for Joint Sagrataryshin as
statad in para 4,4, of th= 0A, but thao rasnondonte

in their remly have catsjorically statnsd that the
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applicant has not bean emnansllad for Joint

-2-

Secrataryship and under tha circumstances the

entire OA is based on an incorrect premicse.

3. Without going into the marits of th= rival
contentions at this stage, in vizuw of Mrs Chhibhar
submissinn, we dismiss tha 0A for dafault and

non prosecutinn,
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